Draft

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 1268/54-1-
CAD-128(8)-78, dated April 30,1979.

No. 1268/54-1-CAD-128(8)-78
April 30,1979

In exercise of the powers under section 53 of the Uttar Pradesh Area Development Act, 1976 (U.P.
Act no. 51 of 1976), the Governor is pleased to make the following rules:

THE UTTAR PRADESH AREA
DEVELOPMENT (LAND DEVELOPMENT)

RULES, 1979
1. Short title and commencement -

(1) These rules may be called the Uttar Pradesh Area Development (Land Development)

Rules, 1979.

(2) They shall come into force with effect from the date of their publication in the Gazette.

2. Preparation of Plan-

(1) A “District Committee” may either suo-moto or on the recommendation of the Chak

Sabha pass a resolution that land development be undertaken in the district or any part

thereof by the Authority concerned under the Act.

(2) On receipt of the resolution of the District Committee under sub-rule (1) or suo-moto

the Authority may require the Project Director to prepare a draft plan setting out-

(a) A description of the work or works to be executed indicating its category as indicated
in sub-rule (3) below;

(b) The location extent nature and existing land use of the area to be covered by the plan
in A.D. (L.) Form 1;

(c)The soil and topographic survey data and plan in AD (L) Forms 2 and 3 accompanied by
Soil may generally on scale of1:4000 and topographic-cum-plan map generally on
scale of 1:2,000.

(d) the estimates of quantity and cost involved in the work or works as well as the

phases thereof, if any, in AD (L) form4.

(e)  the statement showing the details of the work to be executed by the land holders
concerned with and the benefits or likely benefits which may accrue to them along
with estimate of the cost in AD(L) Form5:

(f) the statement of work or works to be carried out by the Authority along with the
cost involved therein (AD)L form 6:

(g) the detailed plan and estimates for masonry works exceeding Rs. 10.000 (rupees ten
thousand only) for each item of work( if any) on the relevant forms prescribed by
the Public Works Department in this behalf;

(h) the phasing of the plan, both area wise and work-wise;



(i) the staff of the government department or local bodies or other staff whose service
shall be required by the Authority for implementation of the plan;

0] the charges or dues to be levied on the beneficiaries;

(k) the betterment fee to be levied under section 27 of the Act;

(N the departments or other agencies presently carrying out such work;

(3) With a view to determining the extent of benefits that may accrue to a beneficiary,
the work under a plan may, in the light of local condition be categoriesed into three
classes as follows;

Permanent Semi-permanent Temporary
1 2 3

Masonry structures of all | Bunding including Contour cultivation strip-
sorts, levelling of land construction of mends dauls, | cropping pumping sub-soil
construction of ponds, Bundhies contour bunds, water, growing of cover
Installations for pumping earth check bunds, or field crops. green manuring
out of sub-soil, water, chanels (guls). Planting of application of compost and
application of gypsum or munja. sarkhanda or other farm yard Manure and
other amendments soil binding grasses on maintenance of original
ieaching, planting of trees | bounds or waterways and works shown in column 2.
including wind breaks maintenance of work shown
opening of drainage cuts. in column 1.

Construction of bench
terraces, faising of
pasture, chak roads, minor
irrigation and various
water management
practices including
construction of irrigation
channels.




3. Publication of draft plan-

(1) After a draft plan has been prepared under rule 2, it shall be placed before the
District committee concerned for consideration, which shall order for its publication in a
local newspaper published in DevnagriScript.

(2) After publication the Project Director shall prepare notice in AD (L) Form 7
indenting the place and time where the draft plan shall be available for inspection by
the public free of charge.

(3) The notice shall be posted at conspicuous places in the offices of the Collector
Project Director, Tehsildar and Block Development. It shall also be notified by bent of
drums he villages to which it relates and record proof shall be maintained duly
witnessed by two responsible persons of the locality.One of the witnesses shall
ordinarily be the Pradhan of the GaonSabhas concerned.

4. Filling of objections by the Chak Samiti-
(1) A copy of the draft plan shall ne sentby Project Director to the Chak Samiti of the
outlet command in which the work is to be carried out. The Chak Samiti shall discuss it in
a special meeting to be called for the purpose and may within 15 days of its receipt
make objections, if any, in writing to the Project Director specifying-
(i) the details of land in respect of which the objection is raised;
(ii) outlet command, village and tehsil in which the land is situate.
(iii) nature of objection with full details of probable losses that may accrue to the
land under the proposed plan;
(iv) whether the plan is desired to be modified:
(a) in respect of a particular area covered by the draft plan of
(b) in respect of the entire area covered by the draft plan.
(2) Filing of objections by affected persons- After the posting of the notice and publicity
thereof by beat of drums under sub-rules (2) and (3) of rule 3, any person likely to be
affected by the draft plan may within thirty days from the date of posting of the notice
and publicity thereof by beat of drums, whichever is late, make objections if any in
writing to the Project Director. Such objection shall contain all the information as
required for an objection under sub-rule (1) of this rule in addition to the following
information.
(i) name, parents and residence of the objector; and
(i) interest of the objector in the land included in the draft plan.
(3) If no objection is made under sub-rules (1) and (3) within the time, prescribed, the
draft plan as published shall be forwarded by the District committee to the Authority for
its consideration.

5. Issue of notice and hearing of objections-5
(1) Where an objections is received under sub-rules (1) and (3) of rule 4, the project
Director shall issue a notice to the objections in A.D. (L) From 8 and to other persons, if
any who are likely to be affected in A.D. (L) Form 9.
(2) The objections shall be heard by the Project Director in the villages to which they
pertain, unless for reasons to be recorded in writing, the Project Director may decide to
hear them at any other place.

(3) After hearing the objections the Project Director shall as soon as possible,

submit his report on such objections to the District Committee in A.D.(L) Form 10.



(4) After considering the objections and report of the Project Director
submitted under sub-rule(3) the District Committee may approve the plan; with or
without any modification, and the plan so approved shall be forwarded bythe
District Committee to be the Authority for consideration.

(5) The Project Director shall submit the Plan Along with his report on the
objections to the Authority in case the District Committee fails to forward the plan
as provided insub-rule (4) within a period of two months from the date of
submission of the report of the Project Director under sub-rule (3).

(6) The Authority may consider the plan submitted under sub-rule (4) or (5)
as the case may be and make such changes in it as are in its opinion necessary for
carrying out he purposes of the Act and approve it.

Provided that no such change shall be made to the prejudice of any land-
holder concerned without affording him an opportunity of being heard in the
matter.

(7) Notwithstanding anything contained in this rule, the Project Director or
the Chairman or the Authority may, either on his own motion or on the application
of a person interested in the draft plan, if satisfied, about a clerical or arithmetical
mistakes or errors arising from any accidental slip or omission in the draft plan
correct the same after issuing a notice in AD(L) Form 11.

(8) After approving the draft plan under sub-rule (6) and after correcting
mistakes and errors if any, the Authority shall submit the draft plan to the State
Government for its approval in AD(L) Form 12 incorporating the details enumerated
in sub-section (1) 14 of the Act.

6. Execution of the approved plan-

(1) The Project Director may on behalf of the Authority be notice in AD(L)
Form 13 require a beneficiary to carry out at his cost any work which under an
approved plan is to be carried out by him, in the manner and within the period
mentioned in the notice.

(2) Where a beneficiary intimates in writing in AD(L) For 14 to the Authority,
through the Project Director, within fifteen days of the notice given under sub-rule
(1) that he is unable to carry out the work within the period mentioned in the notice
or if the work is not carried out to the satisfaction of the Authority by the date fixed
in that behalf or within such further extended time as may be allowed to him, the
authority shall itself get the work carried out on his behalf.

(3) Notwithstanding anything contained sub-rules (1) and (2) where at any
stage the Authority is of the opinion that it would be expended in the public
interest, to have the work carried out by the Authority, it may require the Project
Director to carry out such work according to the plan.

7. Recovery of cost
(1) The costs on account of such work as are executed by the authority under sub-
rules (2) and (3) or rule 6 shall be recoverable from the beneficiary in such



proportion as the Authority may fix, after taking into consideration, the benefits or
likely benefits to the land of each beneficiary in such proportion as the Authority
may fix, after taking into consideration, the benefits or likely benefits to the land of
each beneficiary from that work. Such recovery shall be made by the Collector as
arrears of land revenue or according to the provisions contained in Section 38 of the
Act:

Provided that nothing shall prevent the Authority from taking stops to effect
recovery for any completed segment of the work works under the approved plan.
(2) the procedure for recovery as arrears of the land revenue shall be as follows:

(a) the Authority through the Project Director shall get prepared the
account of the beneficiary or any particular category of beneficiaries
in A.D. (L) Form 15 and serve the same on the beneficiary. A copy of
such account shall also be sent the Collector within three months of
the completion of the work.

(b) the recovery will be made in such installments and during such
period as may be specified by the Authority.

(3) The cost of work so executed shall be recoverable under section 38 of the Act in
accordance with the terms and conditions that may be agreed upon, from time to
time, between the Authority, the State Government and the Land Development
Bank.

8. Maintenance of Registers-
(1) The following registers shall be maintained in the office of the Project Director:

(i) register in AD (L) Form 16 showing the progress of work for each approved
plan;
(ii) register in AD(L) Form 17 showing planwise abstract of progress of work

done each month:

(iii) register in AD(L) Forms 18 and 19 the progress of wok will be reported by
the project director to the district committee every quarter in AD(L) Form
19;

(iv) register in AD (L) Form 20 the project Director shall on completion of the
work under an approved plan prepare a statement in triplicate in this
form, Accompanied by a map showing the exact position of each work by
suitable symbols separately for each plan. One copy of the statement shall
be retained by the Project director and two copied shall be sent within
three months of completion of an approved plan to the Collector for
record.

(2) The registers mentioned in clauses (i), (ii) and (iii) above shall indicate separately

the work executed by the beneficiaries and the Authority.

9. Fee for copies of documents-

The public shall have access to all documents and maps pertaining to a plan
and copies thereof shall be furnished to any person applying on payment of such
fees as may be fixed by the Authority.

10. Service of notice- Any notice under the Act and these rules shall be served on the
persons concerned either personally or by post under a certificates of posting.



11. Continuation of Development Works- Notwithstanding anything contained in these
rules, the work or works relating to land development, which have already commenced
before the commencement of these rules shall continue to be carried out under the
provisions of the Act and rules under which they were sanctioned.
AD (L) FORM 1
See RULE 2(2) (b)
Location extent nature and existing land use of the area to be covered by the plan

Proposed
Plan....cvecnenece e 2] o Yol SRR tahsil....cocovveveene (D11 4 g Tot
SI. Name Area under cultivation including Tree growth (with 50% or
NO. ofthe orchards mere coverage)
Villag  Total Area Area Natur  Total area Area
e requiring e of requiring
land defect land
developmen developmen
t measures t measures
1 2 3 4 5 6 7

Waste Land (with less than 50 percent tree growth)

Natur Total Area Nature of Total Area Remarks
e of area requiring defect area requiring
defect land land
developmen developmen
t measures t measures

8 9 10 11 12 13 14



Land Development survey and plan (Mechanical Measures)

AD (L) FORM 2
See RULE 2(2) (c)

Proposed plan .......ccouevenee. Block ....cocoveuverennee. Tahsil ..o District
land Capability Land use  Khasra Nature Area Recommended Mechanical Rem
class Numbers of in land use land arks
fallingin defects acres Land use No developments
the class practices
recommended
2 3 4 5 6 7 8 9 10
i waste 9with loss Pastures
than 50 percent Afforestation
tree growth) Tree Agriculture
growth (with 50
percent or more
coverage)
Agriculture
ii waste tree growth Pastures
Agriculture Afforestation
Agriculture
iii waste tree growth Pastures
Agriculture Afforestation
Agriculture
iv waste tree growth Pastures
Agriculture Afforestation
Agriculture
v waste tree growth Pastures

Agriculture

Afforestation
Agriculture




AD (L) FORM 3
[See RULE 2(2) (c)]
Land Development survey and plan Agronomic measures in
Agricultural Land
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AD (L) FORM 4
[See RULE 2(2) (d)]
Estimate of quantity and cost of “works”
Plan ....ccoceeeveeeenee. Village....oovecveeeieeecieeas Block .eevevverinene. Tehsil
.................... DiIStIICE vovveerceeree e
NOTE- Work will be recorded category wise, e.g. leveling. bunding and channels,
etc. and totally separately with a Grand total for the Plan as a whole.
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AD (L) FORM 5

[See RULE 2(2) (e)]
Statement showing the details of work along with estimated cost to

be executed ny Land-holder
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AD (L) FORM 6
[See RULE 2(2) (f)]

Statement of works to be carried out by the Authority.
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AD (L) FORM 7
[See RULE 3 (2)
Notice for the inspection of the Draft plan and filling of objections
In the office of the Project Director:

NO .o
Date....ccooeiiiiee e
Whereas the draft land development plan...........ccccucuenenee.. in respect
of village/ villages................ Block.........ccuu...... Tehsil.ooeeeeereienn, District

.......................... has been prepared. It is hereby proclaimed that the aforesaid draft
plan is available for inspection free of charge in the undermentioned places on any
working day between 10 a.m. and 4 p.m.
1. Office of the project Director.......cccccceeeveereenennnne. or
2. Office of the KhandVikasAdhikari.....................or
3. Office of the Gram Sabha.......cccccvevvierrvcincneenene
Any person affected by the draft plan may file objection, if any, relating to
the said plan within a period of 30 (Thirty) days from the date of
publication. The objections shall be addressed to the Project Directior and
may be filed in the office of any of the following officials:
(1) Project Dir€COr . ..o ce ettt et
(2) KhandVikasAdhikari.......cccooceeeeeeieeererererereereereeeenee
(3) Pradhan Gram Sabha.......ccccovevivveevcviciiieece e
Project Director



AD (L) FORM 8
[See RULE 5 (1))
Notice for the appearance of objectors before the Project

Director
In the Office of the Project Director.
NO. et
Date...coeeeeeeeeeee,
To,
) o T USRS SON Of e
resident Of ...
Khasra NUMDBErS .......cooovvevieieieeece et
village ......ccceuvenneee. BIOCK eooveeveeeceeeee Tehsil

Whereas you have raised objection to the draft land development
Plan ... prepared for your village . You are hereby directed to
appear personally or through your agent (along with such documents and
witnesses as you may deem necessary in support of your (case) before

undersigned ON .....ccoeeereierereereereeene ate (Villager/ Office ....cccovvruvune.. at (time
.................. ) falling which your objection shall be decided exparte.
Project Director

AD (L) FORM 9
[See RULE 5 (1))

Notice for the appearance of persons who are affected by the
proposals submitted by the objection under rule 5(3) rule 5(4) of the rules made
under U.P. Area Development Act, 1976.

In the Office of the Project Director.

[N\ [o D
Date.....ccovveveiieienns
To,

) o T USRS SON Of e resident of
............................................................. Where Sri.vveevceeseceeveeee s, S0on of
........................ resident of ..................... has filled an objection against the draft plan
............................... which affects your land, you hereby directed to appear personally
or through your agent before the undersigned on ..........cccuevennee. at village/ office
.................................... office ..................at ( time
............................. date........cceeeeueneene.n.n) falling which the case shall be decided
exparte.

A copy of the aforesaid objection is enclosed.
Project  Director



Date/Dates of hearing

AD (L) FORM 10
[See RULE 5 (3)]
Statement of objections received and the report of the project Director
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AD (L) FORM 11
[See RULE 5 (7)]
(Notice for filling objections on the revision of the plan)

Project Office
In the office of the ChairmMan ... e s CAD
AULROIILY oo e
N o T
(D ) =T
To,
1] SON OF ettt e e resident of
.................................................................. Village ..ot BlOCk
............................................... Tehsil

WHEREAS the following revision has become necessary in the draft of land
development plan ..., prepared for your village, you are
directed to file objections, if any, within a period of 15 (fifteen) days from the date
of this notice.

The objections addressed to the undersigned shall be received on any
working day between 10:00 a.m. and 4:00 p.m. at any of the following places:

(1) Office of the Project Dir€Ctor .......ccceeveeveververeveeereeeeeee e

(2) office of the KhandVikasAdhikari .........cccecvvvevreevicriinennecnnen.

(3) Pradhan Gram Sahba........cccccoeueeuerevereriericeeeeeeeee e

Project
Director/Chairman
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FORM 12
[See Rule 5 (8)]
Draft Land Development Plan

Nature and quantity of work
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AD (L) FORM 13
[See RULE 6 (1))
Notice for the execution of the approved plan in the office of the Project
Director......ccceuueuvenne

NO. e e
Date ..o
To,
1Y TR SON Of o resident of
................................. Village...ooooeceeeeeeeeieeceeeeeee BlOCK
TahSilecc
WHEREAS the plan ..., under section 15 of the U.P.
Area Development Act, 1976 has been approved by the State Government
............................................................................... you are directed to do/does’nt from
doing the following acts :-
© 4= () 4
2 © 5 2 S 8 Be4. 5853
< 8 o © L o 5 o c £ 33
© © = ] - QO O 8 o O - 2 o
o S g s“¢ 823 gl
& <5 3 () < 885
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N
w
N
(03]
[e)]

If you do not compy with these direction within the period given above, the
undersigned shall got the work done and may recover the cost from you as arrears
of Land Revenue under sections 17 (1) and 37 of the Uttar Pradesh Area
Development Act, 1976.

Project Director



A.D. (L) FORM 14
[See Rule 6 (2)]

Reply form
Date ...

To,

Project Director
Sir,

/WEoeoeeeeeeeeeeeeea son OF e resident
(o) FSO T Village.....ccoeeveeernenee.
Block.....coeuereee. Tahsil...cveeunnnes DI i o ot FE am/are the beneficiary/beneficiaries in respect

of the land detailed below for which plan has been made final under the Uttar

Pradesh Area Development Act, 1976

Serial number

Khasra number

Area of the field
Works to be executed
Act not to be done
Last date by which. the
Works which the
Works which the
Reasons for the
inability to execute
works

completed

in time
execute

~ | applicant will execute
o | applicant is unable to

o | work should be

o

On account of reasons given in column 9 above | am/we are unable to execute works
detailed in COIUMN 8. e e s e
it is. therefore, requested that these works may be get executed on my/our behalf and cost
recovered from me/us in such manner as prescribed.
Signature of applicants.



A.D. (L) FORM 15

[See Rule 7(2) (a)]
Statement of demand from beneficiaries
Name of beneficiary with parentage and full address.............. Plan ...
Village.....ooveerveceeeeerinen,
2] oY ol SO
Tehsil. e,
DiStriCt...ccccveireirririereeeenen.
Area benefited Amount recoverable
on account of work
done by Authority .
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Project Director
No. dated
COPY forwarded tO Sric..eeeceeoiccieecrieeseene e , SON Ofereiciiiiene resident of
Village....oveveeeeeeecece e ,BlocK.....covreennnn. TeNSile e
(D1 d g ol SO with the remark that a sum of Rs....iviieiicecieiccieeees has been
incurred by Authority on his land under section 17 of U.P. Area Development Act, 1976, as per
details given above and that a subsidy of Rs......ccccevveviiereennnnns is allowéd to him. The balance of
together with interest will be recovered from him
instalments of Rs....c..ccocevvvvvevinene such as arrears of land revenue falling

Dated...
COPY forwarded to Collector.......ocuvevevece e for information and necessary action.
Project Director



A.D. (L) FORM 16
(Sec Rule 8 (1) (i)]
Works Progress Register
Date on which the plan become final......o i
Plan....eeeeee e Village....ooveveveeirreeeeeeeinn. 2] ool SRR
Tahsil.cceeeeeceeeen (D1 1 ¢ Toy S
All the works provided in the plan (A.D. Form 4) shall be copies down. Other details shall be
filled in as the work goes on being completed.
Work done by Beneficiary/Authority:
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"individual works shall be recorded categorywise e.g., levelling, building/channels, etc.
and totalled separately wilh a total for the plan as a whole.



A.D. (L) FORM 17
[See Rule 8 (1) (ii))
Block Progress of work Register

2] o Yol /S Tahsil..oooeeeieceeeees DistriCt.....ccevevuennenn. Month.....ccceeoveeeenes work

done by Beneficiary/Authority.

Serial no,

Name of work
including survey
*Name of plan
Date on which the
plan became final
Area benefitted
Quantity of work
done

Rate

Total cost incurred
Rate

Amount
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o
=
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*Only totals of various works will be lifted from progress of work register A.D. (L) Form (16)
recorded here. Work will be recorded category wise with totals for each category of work.
A.D. (L) FORM 18
[See Rule 8 (1) (iii)]
District Progress of work Register
DiStriCt. e Month....ccccovvvevnericinens QUANEN et
work done by Beneficiary/Authority.
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Register in A.D. (L) Form 19 [See Rule 8 (1) (iii)]

Report for the quarter ending.......cccceeeeeveveceveceesececeeins
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Register in A:D. (L) Form 20 [See Rule 8 (1) liv)]

Statement of works, rights and liabilities
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By order,
VINOD KUMAR
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